
143 Annamt FBBRUARY 19, 197* W rote* Awwm* 144

Secretary m the Ministry to which the
Chairmen and aH Member* of the Com- 
mission are un&tetf.

New Jayanti Junta Express Train 
running between Delhi and 

AJunedabad via Ajmer

129. SHRI P G MAVALANKAR
W5H t o  Minister of RAILWAYS be
pleased to atate.

(a) whether a new ‘Jayanti Janta
Express* train has been running
between Delhi and Ahmedabad via
Ajmer since the Republic Day, 1974;

(b) the special facilities and extra
services offered by the said train to
the travelling passengers; and

(c) whether efforts are being made
to reduce the running time of the
said train as also of other last trains
already in service between Delhi and
Ahmedabad, and if so, with what re-
sults?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI) (a) The
existing 231 Up (31 Up)/32 Dn (232 
Dn.) Delhi-Ahmedabad Janta Express
has been converted into Jayanti Janta
Type Express from 26th January
1974.

(b) A Pantry Car has been provid-
ed to meet the catering needs of pas-
sengers On request, passenger*) are

supplied with bed rolls on payment
The train is veatibuled

(c) Consequent on their dieselisa- 
tion on the entire run, the overall run-
ning time of 231 Up (31 Up)/32 Dn

(232 Qn.) Jayanti Jant* Express has
been reduced by 63 minutes and 40 
minutes respectively as compared to
their running time on steam traetion
The overall running time of 263 Up
(3 Up>/4 Dn. (204 Dn*) Delhi-Ahme- 
dabad Express has also been reduced
by 53 minufftei and 45 minutes respec-
tively as compared to their running
time on steam traction

Allege* ^Transfer o i Shane of Oelaaa
Concrete Products Ltd. to a Private 

Bminessiatan'

130. s m t  S. N. MISHRA: Wfl* the
Minister o f LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether a company by tbe name
of Orissa Concrete Products Ltd. was
set up by a technocrat entrepreneur
under the Pilot Project Scheme of the
Orissa Government;

(b) whether the shares of the
Company were transferred to a pri-
vate businessman unconnected with
the Project and in violation of the
objects of the scheme and the Articles
of association of the Company;

(c) whether the entrepreneur had
made a representation to the Central
Government m this regard, and

(d) if so, what action has been
taken by Government in the matter’

THE DEPUTY MINISTER .IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) (a) Yes, Sir

(b) to (d) The question raised is
already under investigation in consul-
tation with the State Government of
Orissa

MtakttUm Ffve Years' T&kitre for
Judges «oft High- CWfcrte *«<! Supreme

Cetart
131 SHRI S/N . MISHA:

SHRI BIRENDER SINGH RAO:

will the sinister of LAW, JTJ r̂tC* 
AND COWPAU1? AITAIRS be ple0ed
to tWIe:

(a) whether Government have since
taken any decision about the appoint,
ment o f only such persons as Judges
of the various High Courts and Sup-
reme Court as would have a  tenure of
at least five years* and
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(b) if not, tike reasons tor delay 
and the time by which a decision is 
likely to be tauten?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) and (b). Thfe
Law Commission in their 14th Report 
on the Reform of Judicial Administra-
tion had recommended that the per-
sons selected for appointment to the 
Supreme Court should have a tenure of 
at least 10 years. This recommenda-
tion was accepted by Government sub-
ject to the change that, save in excep-
tional cases, the minimum should or-
dinarily be 5 years. In respect of 
appointments to the High Courts, how-
ever, there is no such decision about 
a minimum tenure. There is no pro-
posal to fix any minimum tenure in 
respect of High Court Judges.

Closing of Zuari Agro-Chemical Ferti-
liser Factory at Sanccole la GOa

332. SHRI S. N. MISRA: Will the 
Minuter of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Goa Administration 
have decided to close the Zuari Agro- 
Chemical Fertilizer Factory at San-
coale;

(b) if so, the reasons therefor;

(c) the number of persons who are 
likely to be affected; and

(d) what steps the Central Govern-
ment propose to take in the matter?

t h e  m in is te r  o f  s t a t e  in  t h e  
MINISTRY o f  PETROLEUM AN© 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN); (a) ‘Government are not 
aware of any such decision in this 
regard.

0j) to (d). Do not arise.

Oil drtUfew fcy O. & N.G.C. i* Arabian 
Sea

133 s m I S. N. MX6HRA: Wifi the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state;'

(a) the progress mad*. by Oil and 
Natural Gas Commission in its dril-
ling operations in  the Arabian Sea;

(b) the amount spent so far by 
Government on this project; and

(c) the results achieved so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ' 
KHAN): (a) One well drilled on the 
Tarapur Structure to depth of 2,782 
metres approximately. The well had 
been projected to a depth of 4,500) 
metres but drilling had to be tempo-
rarily abandoned at the depth of 2782* 
metres approximately on account of 
complications encountered in the welT. 
A second well has been spudded orr 
the Bombay High structure on 3rd! 
February, 1974.

(b) Total revenue expenditure in-
curred on drilling operations in this 
Project amounts to Rs. 392.72 lakhs 
upto 31st January, 1974.

(c) The well? have given valuable 
hithological and stratig'raphical in for-
mation pertaining to the sedimentary 
section down to the depths drilled. In 
the TarapUr well, in the lower part, a 
number of lime-stone horizons have 
been met with, some of which have 
given indications of the presence of 
natural gas. The gas indications are 
of general interest in raxaxd to ex-
ploration work in this region* although 
those indications are not of commercial 
Interest in the weU drilled, la  the 
well on the Bombay Hifch Structure,, no 
indication of the presence of oil or 
gas has been obtained down to the 
depth -of W  metres drilled unto 10th 
February, 1974.




